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arproval af  Lon.o0. or CHS/CMS inchairne of

conziderod. The applicant has challenged  thic  clause

showing it un-constitutional and’ olative of Article

14 of the Censtitution of Indig
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2. We hcard the Tearned -councelr for the applicant

Shri C.Haerd Shankar at considerable lenath . Howaver, in

view of the fact that applicant also argued the matter

and pointed out certain urdensy of the matter whocehy th'
t

treatment of his wife was so emeragent that the sceking of

the approval  of the authorities ﬂuntiuncd therein would
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been  futile in giving treatment to the w

survival.  Me therefore. do not dive any opinion on  the

vires of  clause (6) of the Railuay Board's Tetter dated,

28.9.1986  but we do feel that the rosgondents shc
it there  for a lonhg time on  the representations

praferred by the applicant on 17th March, 19294 when  one

to  elapse, and decide it in either way

keeping in ovicw the instructions 1986 referred to Seleme.

03, We.thoerefore.dispose  of this épplication at this
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stage that the . applicant shatll Cmake  a Frosh

repress ?L,nn giving the detailsz of the eventualiti
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1orevailed upon Bim for getting immediate  succou,

from Hearl Tnotitute before getting approval f-om  the
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came and  give reply to the applicant by a speaking order
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